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(d) whether Government have accepted all 
the recommendation of the Aggarwal 
Committee; 

(e) if so, whether Government propose to 
implement them; and 

(f) if not, the reasons therefor? 

THE MINISTER OF INFORMATION 
AND BROADCASTING (SHRI CM. 
IBRAHIM): (a) and (b) The Expert Group 
constituted to review the provisions of Prasar 
Bharati Act, 1990, has submitted its report 
recently. Further action on the 
recommendations contained in the report, 
would be taken after consultations with 
representatives of political parties, media.and 
employees' associations. 

(c) Aggarwal Committee has suggested the 
creation of a "Management Pool" comprising 
officer from Programme, Engineering and 
News cadres. 

(d) to (0 Government have accepted most 
of the recommendations made by the 
Committee and a decision has also been taken 
to implement the same. Only six out of the 
total ninety-eight recommendations, have not 
been accepted. Implementation of some of the 
recommendations would depend upon the 
requirenments and availability of resources 
from time to time. 

Transfer of Central Excise and Custom 

Inspectors 

2899. DR. D. VENKATESHWAR RAO: 
Will the Minister of FINANCE be pleased to 
state: 

(a) whether the enmass transfer of 151 
inspectors of Central Excise and Customs has 
paralysed the work in the Commissionerate, 
its range Offices and the Air Cargo Complex 
in Hyderabad; 

(b) if so, what are the main reasons for the 
transfers; 

(e) what are their demands; and 

(d) what steps have been taken to restore 
the work which has greatly affected the State 
Government? 

THE MINISTER OF FINANCE (SHRI P. 
CHIDAMBARAM): (a) to (d) The transfer of 
Inspectors issued in the common-cadre 
Commissionerates of Hyderabad, Guntur and 
Vuhakhapatnam, in April 1996 was an annual 
cenral transfer order; which included 17 
lispctors who were transferred to Guntur/ 
Vishakhapatnam Commissionerates. The main 
demand was for stay of transfer orders by the 
Inspectors of Hyderabad. The order has been 
reviewed and the general transfer order has 
been implemented barring a few inter-
Commissionerate transfers from Hyderabad to 
Vishakhapatnam and Guntur 
Commissionerate. The transfer did not affect 
the work of the State Government and the 
revenue collection at all. 

 


